CEBUTReAL G RIVTRALIV & TRIDUNAL
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LUCKEOW

Origiral «pplicatiocm No, 46 of 1990

Kashi Nath srivastava applicant
versus
Union of India & otherg Kesponlents.

Hon, kr, wuautica U.C. Srivastava, V.C.

Hon, Mr. K. Obayya, A<z, wenper.,

(Ho:t, Mr, Justice UL Srivastava, V.C.)

Against the shci cruse :otice dated 10.5.69, the

appoicant has approache: this Tribuzal and prayed that

the respondents be lirectez: to refund the Jemcted
with interest.

amount of is 7,612/~/=¢ to quash the show . cUse notice

Containea in &nnexure Noo 2.

2, The applicant retire. from service on 31.1.86

and a sum of is 7612,00 was recovered from the D.C.R.G.

The applicant filed an «&pplication before this Tribunal

which was allowel and the respondents were directec

to giver an opportunity to the appliceit ard pass

suitable orcer vithin a 'pe:io:.?. of three months from te
date of receipt of the o .or. Show Cause was given to
the applicant and the applicant suknittec- reply, ut
0 orlers were pas8ed on his resresentation, After
giving notice under section 80 C.P.C., tre applicat

hes approached thisg Irikunal, Later on the auplicant

emendcd the application which application is being

allowed in which he has state” that i .ari¢ the

penceicy oftne applicatio. Legprese..tetio _a
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without making any erquiry into the matter,
3. In the reply the respondents have stated that the

recovery was mace Cue t o shortage of stationery itemso

4 The deZiction should not have been made without

enguiry and without holding fulifflcged enquiry the

respordents have sudcenly Cecucted the amourz from the

DoCoRo.G., Of the applicant. ACcoriingly, the responients
are directed tohold an enquiry within a period of three

months giving him £full opportunity of hearirg and in case

in the enguiry i is Hund that the a plicant WaS/:L‘;%g_OO;:SiIJ

le, of the shortage, he will be refurniel thz amounrt

recovered from him anC incase he is found rospoisible
of shortage, the amountmay be &ducted,
5. The applicztion stands ctisposel of as abuve. NO

order as to costs,
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&dm.égx{éﬁﬁ% Vice Chairman,

LucknowsDateds 31:1,3,93,




